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.MOTION OF THANKS ON THE PRESIDENT’S ADDRESS - Contd.

SHRI N. THALAVAI SUNDARAM (Tamil Nadu): Mr.
Vice-Chairman, Sir, thank you for giving me this opportunity to speak on the
Motion of Thanks on the President's Address. I would like to bring to the
notice of the House two statements. One statement is made by the President
in his Address in the Central Hall of Parliament on the 50th Anniversary of
the Constitution. It says, “Today when there is so much talk about revising
the Constitution or even writing a new Constitution, we have to consider
whether it is the Constitution that has failed us or whether it is we who have
failed the Constitution.

That was the speech made by the President in the Central Hall of
Parliament. On the same day, the Prime Minister made a speech. He said,
“There is one great test for Constitution. For any system of governance, it
must deliver and it must be durable. Our Constitution has stood this test.
One reason it has been able to do so is that it embodies a masterly balance
between the rights of the individual and -the requirements of collective life,
between the States and the Union, and between providing a robust structure
and flexibility. Our Constitution has served the needs of both India's
diversities and her inpate unity. It has strengthened India's democratic
traditions.”

This was the speech of the Prime Minister of India marking the 50th
Anniversary of the Constitution in the Central Hall of Parliament. Justa few
weeks later, this Government drafts an Address for the President. The same
Government and the Cabinet headed by the same Prime Minister, makes the
President to come to the Central Hall with the Address and tell the nation that
we feel that a review of the Constitution is necessary.

1 would like to quote a speech which was delivered by the hon.
Member, Shri Nariman in the M.N. Roy Memorial Lecture-2000. It is a
beautiful analysis of why the Constitution review is a dangerous thing. He
said, “I would humbly say to our leaders in governance: Put aside your
election manifesto. Cherish the Ideals of those who framed our Constitution.
Do not, I beseech you, tamper with our Constitution by undertaking an overall
review. Such a venture can only lead to rising expectations, then
dissatisfaction and disiilusionment, followed by frustration and perhaps even
ultimate disintegration.”
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This is the warning that Shri Nariman has given. I plead with you to
please look at this. issue once again and do not take a wrong step.  Sir, the
Government has canstituted 2 Commission for the review of our Constitution.
In what way will’ it: be helpful to our country? The representatives of the
people are running the Government. What is. the necessity for the review of
the Constitution? This is my first point. The statement made by the President
is totally different from the statement made by the Prime Minister. Then the
Address made:by the President in 1998 in the Central Hall of Parliament is
totally different from the Address which he delivered in 2000. The 1998
President's Address says, “A National Water Policy which will provide for
effective and prompt settlement of disputes and their time-bound
implementation will be evolved.” This was the speech made by the President
in 1998. Now the NDA Government is silent about the National Water
Policy. In 1998 the President said, “The Government will set up a Committee
to study the feasibility of treating all the 18 languages included in the Eighth
Schedule of the Constitution as official languages.” But now the Government
is silent about official languages. The DMK Party is a partner of the NDA
alliance. Had the DMK Government insisted on the NDA alliance, they
would have included both these issues in the President's Address. In the
same Address the President said, “The Government is committed to initiate an
action to carve our Uttaranchal in Uttar Pradesh and Vanachal in Bihar.”
They said that they have referred the Bills to the concerned State Legislatures
for their views. Last time also we requested the Government to give full
Statehood to Pondicherry. Pondicherry is a small territory. It is very near to
the State of Tamil Nadu. The Chief Ministers of Tamil Nadu and Pondicherry
have met the Prime Minister and the Finance Minister regarding uniform sales
tax in Pondicherry and Tamil Nadu. They want some exemption. Why isn't
the DMK Government insisting the NDA Government to gran%tatehood to
Pondicherry?

So far as our Constitution is concerned, the Governor has got
discretionary powers. But the President does not have discretionary powers.
The Governor of Tamil Nadu has commuted the death sentence on Nalini.
The Tamil Nadu Governor, Ms. Fathima Beevi, acting on the advice of the
Council of Ministers of the State Government has commuted the death
sentence on Nalini in the Rajiv Gandhi 'assassina_tion case, to life sentenc= and
refused to grant mercy to the other three accused - Murugan, Sanathan and
Perarivalan. The Governor was disposing of the mercy petitions filed by the
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four accused last year. The Gowvernor ‘had earlier rejected their mercy
petitions. But when:her decision was chalienged in the Madras High Court by
the accused saying she had failed to refer the petition to the State Gouncil of
Ministers as requiredl by law, the High court:stayed her decision. The Council
of Ministers has new tecommended comumutation of the sentence on'Walini to
life while rejecting the petition of Mumigan, Santhan and Perarivalan, also
sentenced to death. The Governor's order dateil April 24, which was seceived
by the jail authorities hete on Tuesday, was communicated to Nalini who is in
the jail." Now, the Governor has the discretiopary power, under articke 161
of the Constitution. In this case, the trial was conducted first in the dower
Court, then, in the Appellate Court and then in the Supreme Court. The
Supreme Court has passed this order. Now, my reguest is...(Interruptionsy

SHRI S. VIDUTHALAI VIRUMBI! (Tamil Nadu): Sir, just one
minute. Afier the capital punishment was given to the fotr accused, it was
our respected, beloved, sister, Soniaji, who, herself, met the
President...(Interruptions)

SHRI N. THALAVAI SUUNDARAM: That is my point.

SHRI S. VIDUTHALAI VIRUMBI: She placed her request before
the President for clemency for Nalini because she wanted that Nalini's child
should not become an orphan. Based on the request made by Soniaji, -- it is a
well known fact that Soniaji is the worst affected persen because of the
assassination of Shri Rajiv Gandhi; she showed her gesture, 'forgive and
forget', met the President and requested for Presidential clemency to Nalini --
the Governor, after obtaining the consent of the Council of Ministers, passed
this order...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr.
Sundaram, have you made your point?

SHRI S. VIDUTHALAI VIRUMBI: We have given full respect to
the request of Soniaji.

SHRI N. THALAVAI SUNDARAM: Sir, my point is, the Governor
has the discretionary power under article 161 Now, we have the findings of
the Jain Commission. Regarding constitution of an intelligence wing to
investigate the matter regarding the Chief Minister of Tamil Nadu, I would
like to know...(Interruptions)
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SHRI S. VIDUTHALAI VIRUMBI: The Court had given ifs
verdict, and the Court directed the Govemor of Tamil Nadu to have
consultations with the Council of Ministers...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr.
Virumbi, please allow Mr. Thalavai Sundaram to speak.

SHRI N. THALAVAI SUNDARAM: I am not giving any wrong
information...(Interruptions) You are not able to understand what I am
saying...(Interruptions)

SHRI-S. VIDUTHALAI VIRUMBI: Whether the Governor was
willing or not, she was forted to have consultation with the Council of
Ministers. This is No.1. No.2 is that the decision was taken on the request of
Soniaji to hon. President.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr.
Sundaram, have you completed your speech?

SHRI N. THALAVAI SUNDARAM: If Mr. Virumbi is the Prime
Minister, I have no objection to listen to him. If he has the right to reply,
* then, I am happy...(Iruerruptions)

SHRI S. VIDUTHALAI VIRUMBI: You are referring to the ruling
party, the party to which I belong. That is why I am bound to respond to
that...(fnterruptions)

SHRI N. THALAVAI SUNDARAM: Sir, another thing is, recently,
there has been an announcement regarding increase in the prices of kerosene
and LPG. The NDA has also announced a reduction in the subsidies for rice,
wheat and kerosene. You know what the position of our country is. The poor
people are using kerosene because they cannot afford gas fuel.

THE VICE-CHAIRMAN(SHRI SURESH PACHOQURI); Mr.
Thalavai Sundaram, the time allotted to your party was eight minutes; you
have already taken ten minutes. Please conclude your speech.

SHRI N. THALAVAI SUNDARAM) : Sir, the prices of LPG,
 kerosene, foodgrains and other items are now a days increasing day-by-day
and it will affect the poor people. I find there is an amendment to the
President's Address regarding 69 per cent reservation. It has not been
mentioned in the President's Address and they are silent about it. The
President's Address is only for the NDA Government. What are they
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thinking? What are their views and their policies? It is not the idea of the
President; it is only the policy of the Government. My last point is about
Pakistan. Recently, President Clinton visited Parliament and made a very
good speech regarding terrorist activities. Now, Sir, you know about the
terrorist activities in Kashmir. Yesterday we received the news that 19
fishermen who were in the Pakistani jail have been released. There is a
demand from the Members of Parliament, both from the Rajya Sabha and the
Lok Sabha, there are letters from various political quarters as to whether they
have an idea to release the Pakistani fishermen from India. There are many
Indians still in the Pakistani jail. In the end, I would say, the NDA's Policy is
the President's Address. '

DR. A. R. KIDWALI (Delhi): Sir, we are grateful to the President for
his Address to the Joint Session. But I find that there is an important
omission regarding the Services. For any Government, the Services.represent
a very important section; in fact, the administration, the working of the
Government, entirely depends on the services. That is why Part: XV of the
Constitution entirely is devated to the services and. their management, their
career, their security of service so that they can serve the country objectivaly,
impartially, with integrity. That is why it was necessary that seme
consideration should have been given and mentiom should have been made
about the Services. When India became free, we adopted:the British modgl of
civil services. The hallmark of the British civil service is the neutrality of the
services, which is impartial, objective: and characterised by its integrity. It is
not aligned with any pelitical party or any group or any shade of opinion.
The members of the services are trained professionally, they are
professionals specialising in general administration, police, law and order,
revenue; in all aspects of services. Therefore, as professionals, they sheould
serve the Government with competence, without any tinge of alignment with
political parties, associations, groups or any individuals. This was the
model adopted by our leaders when India became free. These services
acquitted themselves, did well in the consolidation of our princely
States, in establishing, a stable administration in the country and running
the affairs well. They are committed to the Constitution, they are
committed to the administrative discipline and philosophy. However,
we find that during the last fifty years, there has been an erosion
in the training programmes, in their career Civil Servants development,
in their attitude of neutrality. objectivity and impartiality. Specially,
in the States where the civil servants are -transferred on the
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basis of likes or dislikes, the postings sometimes depend on the basis of
caste and creed considerations. Now, there is even more politicisation of the
services. Members of the Civil Services. are now stamped or treated as
closely associated to particular views and shades of apinion; political parties
and, more so, even with individuals. Now,.this hampers their functioning as
Civil Servants. The functions of Civil Servants are:quasi judicial and if they
are impartial in their objective they enjoy greater respect and confidence of
the people. The success of a Government depends on.the objectivity and this
impartiality of the Services so that.they can inspire the. people. The more
these services enjoy the confidence of the people, the:greater is the success of
the Government. These are very important aspects. which should be
respected. Gradually these are being eroded. The postings have assumed the
form of musical chairs. The way even the most competent officers are
shunted or sidelined or neglected: because they belong to a different easte or
creed and so on, has created great discontent in the services. And they do not
get justige in their own Ministries and Departments. Why are there so many
cases gaing to courts? Why is there the mecessity to set up the Central and
State Administrative Tribunals? This is a sign of dissatisfaction among the
services. This is a sign of lack of discipline in the services. If the Ministries
and the Departments are not able to do justice ta their employees and they
have % go to courts or tribunals, that shows the Departments are not waorking
properly and this is not a healthy sign. The public expects te get justice from
these Departments which cannot do justice te their own employees. These
are some of the important considerations. Then, there is a greater confusion
with the proliferation: of services. When India became free, there were only
112 Secretaries to the Government. Today, there are nearly 4000 Secretaries
to the Government. There was no cadre of Joint Secretaries then. ¥am sotry.
The Secretaries are about 400 instead of 112. There was no cadre of Joint
Secretaries.  Today there are about 4,000 Joint Secretaries to the
Government. The number of Civil Servants is more than the posts that are
available. Sometimes they get corridor postings; they run up and down the
corridor to get a proper post. Therefore, 1 feel after 50 years of our career
management, we have not been successful. The way we manage the careers
of such a large number of administrative services in the Department of
Personnel it is not professional; it is not adding any professional content to
the management of the services. That is why it is necessary that measures
must be taken to maintain the quality, neutrality and impasiiality of the
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services .and the professional competence, through’ rlgorous training and
foliow—up of career so that they .can advance in their career, ‘with the
increasing changes and development «in the society, maintaining the same
objectives. These are some of the iimportant considerations. At this stage of
development, we should .give a high consideration to this because no
‘Government can successfiilly perfonm without a good administrative service,
which inspires public confidence and swhich uen_]oys the respect of the public.

Thank you.
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Smt.
Jayanthi Natarajan; she is not here. Shri Nana Deshmukh; he is not here. Dr.
(Smt.) Joyasree Goswami is also not present. Shri Suryabhan Patil.
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TG Npdife TegEH gAaT| g9 18 ugt 3 g # R 9t Y 1 B
MH T A IR AN TE RIR TA D T @ A9 g @ & it &
WY HETE - 39 g W AW WY @ 91 gl o oifbedE & 9ud e
AER a9 AT F AN fHar Tl o] oo grit fiAAHE & IR F sed
et a3 w8 5 @ fag e 7% TRt | W IR I
F ¥ R gus) ¥ a7 wEd o @ 1 O RARY B sRe & e feeew
ARG § Q| g 9 ¢ @1 @i A wa =il S W off | oifream § o)
Uig e g8 ¥ 3R Ui ' & weg F Wl $Y 9 g8 S99 9 a7 e 6
W AT MG Hgidl 8 SHSH AT FHM HIRAT | JAiadarg, gEER §5 |
=y 1 AR 9913 | WRA & W AW R ¥ Haw e AR 3w 3R @
Harg &l 9ed 2| ARG guE q45 cd R ol f HaR & <mes @
| P G AP} T BT W HATH FX I8 § 98 AP ar &

T8 A, A Tt 21 A 9% 50 aNf W gAig @ 3R @
TedyE, HrEt a1 W M gAY W & A & A8 Y| A & 9EA T
T AUTH TSGR TR & AT G B gArg B TET gaT AR g g ar
TRIEE # gfe | Bl 39 3R | Tomd St % gee & usd wenfy @
AT B F 39 & fU 3R TERIES e BlsHR HPRIHAS Aoy HI
T aresT SeTervl wed fRar ¥ wem, oE 9 =Ry, g8 W wfey, «=f
APRTHAT HAPTT BIeIR GHRIHSG ADH dax - 69 P& W &9 & 81 9o
LRI RREFAITP A TPA ¢, U g A a9 29 o1 & R &
o o Fed § - VA1 AN, (6 o e AdR AT WXeR gen w8 #|
T8 Y /A T

s Ao e R 21 Risa 50 ast 3 il gren @t gfR
¥ ) Iga A g8 € T w1 gI? a9 uS PR ufbwdr & g H
mar) 50 3§t ¥ HwrEdt &3 § e, sTdware 9 ST 69 9 @ & 36
HRY | FARI A AR Y ) A wfy g€, e oeift g8, eidwars siR
gaEr &1 R Tea @1 iR SIS B grfy ge T, Jra faifea 8@
Y, AfRenel R gARPHR §U 1 $HST BRYT I8 ¢ fF Wi &1 aRa & gl I
H1 W gfRFH o 98 TE o1 fF ART T A T FHOIR W 2| T8 I IR
Heaar &, T HOM? TH G A @ 0 @ Uy GRew A e |, g b
g WY QT SR WS A oie] 91 I9H UEd 99 B gRem & o
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wrau R T R Td IR 19 A 1998 # (AN, WER &7 F 918
St gEe FAN & e 3 53 ad F Nor 7€ g€ o 7w Ao gd I 11 ks
7§ 1999 HI TrERvT ¥ iy 3] Reple fFy g1 3w SR 7RG A wfewr v
weRpueh 29 & N ¥ R R 4 ER o e @ ¢ 7w v waw w9
#1 g e Wi $ IR § F 09 7 wEn wwar § & a9 A gelt
B AT wolsT T & SE goR WRuF A vl s s o R # |
3T AW A [RE F A ARG TH ATRRD EqF 0 F W H I AW, TE
T ¥ | WRum A whe o R 9.9 2 | IR-ER A e faes
it o, WY srearht it SR AR S el aen By ug A SR @
w81 T & 6 AfwE § 9y ¥g 2, S qerqa aa &, SHD B e A
€t o1 @ &, Afdp 50 a6t F WREm § g &t gk 4 W) oo o o 8},
Iod o o amawas & T & | 4R & R § v 31, 9T |9ed siRsaw
BT 9 AP A9 X @ A R S o). aRaror H1 wrauE & L L(Fur)

Sywread (oft gru i) - widia K, s g @

sft v ardle ggre : ARgY @ W WAy & SEF IR § S
gim #iE 7 Fofg R & & S9& fag d@fem § 4R 339 & oeva @ ek
IE YRd RPN HXA o1 W 8 | 39T e &1 o adiaT & 98 wiiafeg e
TR, gFHReTE B A1y 3R wufy ' &€ 9 3wl sga A &, e
A e AT WY |

HEISY, U UV P1 Soord TRe § oo g qu e § | 50 ast
A onfds, Wi, & ok Ierifs srge™ Qe &1 ware gen ¥ |
G @ F PROT A AHEN B 91 e | 1@ veR ¥ I yaw &
IER AP FolH &1 HH A1 | IHP! N7 B WS g/ were #5351 oft ot
AR 9§ A 2 | OFGH, 9999, WU& @ Al TR wRP e usi
HEHE, T 91 91 @1 U e, e iR asfra s w6 gare gan
g

AT IgaareEE off, A9 g diem b sEer o gad fog
H9HT IR § AR Tgufy w9eT 3 S sy fear &, SHeT aaelH wwd
3R TR @B PP § JU aehed Y/T B § |
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3.00P.M

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) : Dr. P.
Selvie Das. The hon. Member is absent.

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir,.I rise to support
the Motion of Thanks on the President's Address moved by Shri M.
Venkaiah Naidu, but [ do not agree at all with the points made by him while
moving the motion.

Many hon. Members have put forward their views on the question of
reviewing the Constitution and setting up -of the Constitution Review
Committee. In this connection I would like to say that the Indian Constitution
is a good Constitution. As a trade union leader, I would like to say that we
have got as many as 147 Acts and Rules. Even many. of the developed
countries do not have such a large number of Acts and Rules. But, the
problem is that we do not have the will to implement those Acts and Rules in
right eamest. Therefore, I would say that instead of reviewing the
Constitution, let us review the decisions and administration of policies of the
Government. We.should see whether we have been giving to the people the
rights and benefits that the Constitution has envisaged. If you are not able to
give that privilege to the people of India, I do not think we have the right to
review anything that is contained in the Constitution.

I come to my second point. Hon. Minister, Shri George Fernandes is
here. He was the Chairman of the Apex Committee set up to deal with the
problems created by the Orissa Cyclone. There was a demand made by all
the political parties of the country to Shri George Fernandes and to the Prime
Minister that the Orissa cyclone should be declared as a national calamity of
rare severity. The Prime Minister and the Defence Minister, Mr. George
Fernandes, said, "No, we cannot declare it because there is no provision in
the Famine Code, there is no provision in the Relief Code." Mr.
Vice-Chairman, Sir, I want to put a question to the Government. About 25
lakh houses have been damaged, 10,000 people were killed, 1.5 million people
were affected by the cyclone in 120 blocks, 12 districts. The whole country,
the whole State, all political parties demanded that this cyclone should be
declared as a national calamity of rare severity. They did not declare it. They
did not amend the Famine Code. They did not amend the Relief Code. In
spite of the distress situation, they could not amend the famine code, they
could not amend the relief code. It was not a statute. It doesn't require a
two-thirds majority in both Houses to amend it. We could have done it. Just

210



[ 26 April, 2000 ] RAJYA SABHA

through a Resolution of the Government, it could have been amended.

Mr. Vice-Chairman, Sir, | want to point out one thing. In the course
of the discussion, Mr. Sanatan Bisi, who is a Member of this House, had put a
question to the Finance Minister, "Would the Gévernment recommend to the
Finance Minister to consider amending the Relief Code and Famine Code for
declaring the super-cyclone which hit the State of Orissa as a national
calamity of rare severity?" Unfortunately, the Finance Minister said, "We
cannot do it." This was the attitude of the Government. For providing relief to
the cyclone-affected people of Orissa and the people affected in other parts
of the country, if the Government did not agree to amend the Famine Code,
the Relief Code, then, does this Government has the right to amend the
Constitution? 1 think, this Government has no right to amend the Constitution.

Sir, I am coming to the point of the Second Labour Commission.
Our labour leader is here, he can also enlighten us. The Government has
constituted the Second Labour Commisgion. If the Government was so
serious in constituting the Second Labour Commission, it took them around
one year to finalise the points of reference and announce its members. One
Government constituted it. Then, another Government came and finalised the
terms of reference. If this Government is very serious about the labour
population who constitute one-third of the total population, that is, 410
million, what have they done for them? The hon. Prime Minister has
constituted an Advisory Committee. In view of the liberalisation policy, in
view of the open market situation, who are the advisers? Only industrialists
are the advisers. Couldn't you get a single labour leader, a single workers'
leader to nominate him to the Advisory Committee? Even Mr. George
Fernandes is a labour leader. Couldn't he advise the Prime Minister to
nominate a labour leader to the Advisory Committee? Some Minister is there;
but not as a labour leader. The - industrialists who are the advisers, do they
believe labourers or any labour leader? Who are investing in the
Government's Budget? One-fourth of the Government's Budget comes from
the working class. The Government employees are investing the highest
amount of money in our country. But while discussing about other things, we
ignore them. It is very sad. For whom, the Government is doing all these
things? We have heard from all the speakers that the subsidy on fertilizer
should not be reduced. But they are not listening. This shows their attitude.
They are not working for the interest of the farmers.” The Government is not
interested in the working class who constitute one-third of the total
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population. First of all, for whose interest the Government is working? Now,
our brother, Mr. Kaushik had asked, after reducing the import duty on 1400
items, what would be the position of the indigenous industries? Already, our
indigenous industries are in a very, very bad position. Previously, we were
thinking that the NDA Government was working for the industrialists, for the
businessmen. But that is also not correct.

They are also not for them. Then, for whom, for which interest, is
the Government working? It is not for the workers, not for the farmers, not
for the businessmen, not for the students, not for the youth and general public.
They are interested in themselves. They are working for those who have
helped them to come to power in such a situation.

Mr. Vice-Chairman, Sir, | want to mention here one thing about the
agricultural workers. As you know, the ruling alliance have said, in their
election manifesto, that they will bring a comprehensive labour legislation for
agricultural workers. Many Governments had assured so. The previous
Government also declared that they would bring a comprehensive labour
legislation for agriculture workers which will cover provident fund, ESI,
pension, gratuity and other things. But, in this situation, they have said very
tactfully, while constituging the Second Labour Commission, that they will
bring a legislation to cover in the safety-net all workers, which will also
include agricultural workers. That means, when the Government was
thinking of bringing a comprehensive labour legislation for agricultural
workers, probably, being pressurized by a group or section of people, now,
they have decided not to bring it but to refer it to the Second Labour
Commission. As you know, Sir, the Commission will take a lot of time to give
a report and the Commission's report is not mandatory. So, ultimately, we
think that the comprehensive labour legislation, which was supposed to come
to Parliament in this Session, may not come at all.

My next point is about two Acts. One is the Building and
Construction Workers (Welfare Cess) Act and the other, the Building and
Construction Workers (Service Conditions) Act, 1996. It was declared in the
shape of an Ordinance in the year 1995 and passed in Parliament in 1997 and
the rules were framed and laid in Parliament in 1998. But these two Acts
have not been implemented till today. The construction workers are the most
exploited class. The Acts have been passed earlier. In spite of the various
recommendations of the Standing Committee on Labour, the
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recommendations of the Tripartite Standing Committee of the Government,
the recommendations of the Joint Consultative Committee for Labour, this
Government is not taking any appropriate action for the implementation of
these two Acts and for bringing in a comprehensive labour legislation for
agricultural workers.

Mr. Vice-Chairman, Sir, | want to mention one thing here. This
Government has given a guideline, from the DPE, the Department of Public
Enterprises, to sign a settlement for 10 years. Everybody knows that nowhere
in the country, nowhere outside the country, nowhere in the world, even in
those countries which are persuading for the WTQO or liberalization, in no
country, is there any collective bargaining agreement for more than five years:;
not for 10 years anywhere. This Government has given a guideline to sign in
a settlement for 10 years. As you know, there would be around 18 lakhs of
public sector workers in the whole of the country. Their agreement was due
on 1.1.1997. Three years have passed. Negotiations are going on. The
agreement could not be signed because the Government guideline is there. |
want to put a question to the Government. The Government says, “We want
to give a free hand to the public sector. We do not want to keep any guideline
or control in the public sector because they are incurring losses and they
should be given a free hand.” With that intention, the Government also
declared the Nava Ratnas. The Nava Ratnas will be guided by this guideline.
I want to know whether the Government is really interested to give a free
hand to the public sector. Some days back, there was a news item in papers
about a contract of the NTPC. It came in newspapers that the Ministry was
directly intervening for awarding the contract to some persons. That is the
free hand given to the public sector! | want to submit before you, Sir, that
around Rs.1800 crores are involved. Many of the public sector units, sick
units, have not given their employees, their salary and pension dues and they
have not deposited provident fund and ESI amounts. This has been discussed
in the House many times.

After a demand was raised, the Prime Minister, for eye-wash, has
constituted a Group of Ministers. Sir, when we are asking about anything in
the Consultative Committee, in the Department-related Standing Committee
or in the Tripartitt Committee, they simply say that the Prime Minister has
constituted a Committee. The Committee was constituted in the month of
January 2000. The assignment has been accepted. But a Group of Ministers,
constituted by the Prime Minister, has not had its first meeting. Could you

213



RAJYA SABHA - [26 April, 2000 ]

beiieve it? 1 am sorry to say that seven, eight days before, when we put a
question to the Labour Standing Committee in this regard on behalf of
Government they informed us that since the Committee could not meet, no
discussion had taken place till that day. It is really a matter of shame. 1 want
to mention one thing. A very serious situation is going to arise in our country.
In our country, we have agricultural workers, forest workers, construction
workers, contract labour and migrant labourers. All of them are unskilled
workers. On the one hand, we are opening up our various sectors to the
outsiders. On the other, we are also effecting modernisation in our
technology. What will be the situation? We have 410 million labourers in
this country. Out of them, 350. million labourers are unskilled agricultural
workers, construction workers and forest workers, who do not have any set
service conditions, who do not have any guarantee of employment, who do
not have the facility of provident fund, gratuity and ESI, who do not get 100
days employment a year. Now, we are accepting the modern technology.
What will they do? In the construction field, the tribal women used to take the
headload. Now, in many spheres, modern technology is being introduced as a
result of which we are doing more work with less number of people. What
would be their fate if we keep modernising our infrastructure? No
employment opportunities would be there for these people. Majority of these
people would become unemployed. What would be the fate of those workers,
who are not in lakhs, but in crores, and who are working throughout the
length and breadth of the country in forests, who are working as contract
labourers, agricultural labourers and migrant labourers? 1 request the
Government - that while thinking about creatiug new employment
opportunities, while thinking about opening the market economy, while
thinking about modern technology, we must think about our 2wn human
resource about which we all feel proud. We are the second largest country of
the world in terms of population. We talk of development in the field of
science and technology. For whom are all these things meant? Is it not for
the people? Is it for the leaders? Is it for the chair? All these things are
meant for human civilisation and if the human civilisation is neglected, if the
human resources are neglected, if the workers are neglected, nobody will
excuse us. I once again request the Government not to neglect the one-third
workforce of our country. I want to make one point about my State of Orissa
where the people are suffering. Shri George Fernandes is present in the
House. When the Congress Government was there in the State of Orissa, the
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Government of India constituted a Task Force, and Mr. George Fernandes
was made the Chairman. 1 would like to know as to what the Task Force is
doing. Has the Task Force surveyed the loss and damage in Orissa? Has the
Task Force done anything? At the moment, the Government of the party
supported by the BJP is there in the State of Orissa. I would like to know as to
what the Task Force is doing. Has the Chairman of the Task Force visited
Orissa after their Government came to power in the State of Orissa? Has the
Chairman of the Task Force assessed the damage caused to the State of
Orissa? Is the Chairman of the Task Force aware of the fact that the Indira
Awas Yojana could not be completed, the river embankments could not be
repaired, the roads could not be repaired? I want a specific answer from the
Chairman of the Task Foree about these questions. I want to know whether
he is really interested to alleviate the sufferings of the people of Orissa, and
that is why, he has been made the Chairman or whether the Prime Minister
has made him the Chairman to intervene in the affairs of the State
Government of Orissa. When the Congress party Government was there, he
was entrusted the task of creating problems in Orissa in order to bring a
Government, supported by his party, which ultimately has come to power in
the State of Orissa.. Thank you.

it AR, o, I (SR WRY) : ISy SUGHRAE HEGY, HEMRy
Ul S & UHW R TS We e ax we &1 g9 W o R e @
IR o & v guEg qa1 g1 49 Romwt ¥ 50 W @ weaw 31 &)
DI & 1 21 WRT B A SRR R T Ry @Y v T & e
o1 FRTe 5T & 98 & SS9 TS B S o e e R, AT Ae-Iad
T B, A ) OB F= Fpal A T AW 1 AFST & I F wfy s
ot &1 AfPT R A e AW W A @R @ &1 seyRE Sy,
fred wify, sreodee i $X JEOF ST ¢, U O SUeT g8 ¥ §W
Srd € 5 oie e A8l ot a9 Ana & o T 3 W oo west &
el o7 -

I favgaen Ta Arada (4329 ven)
g & v | it @1 ergevor TE wvn WY, Sae Rk fean

ST AT ae &4 dE € 6wt afea # Jeger ® 98 a1 gwen
g Bl TP IR A g3 UOAHI.US W@ 21 R aw st e w

215



RAJYA SABHA [ 26 April, 2000 ]

I Hfe B oft I TR B I W gF N TEH N Wl IFP T
a8 TER g8, gEt A AfRae @1 €Y E, 9ga 99 e g8 ofhA e wd
g | A ek R @ @ WREE e A | 39 s B SR EHE
ot TN W e TR Welis, Jager, dava Rufers” @ a9
avd o um & fr 99 R e 99 ® 9 @) SR w Wt gFen
g3 1| Sifel WIEE I§i TH 9 & S wE uel o7 fF afeerh ¥ T
gdl off 3fcr TUR waEl A ger oml S HEAl U9 Hifh e fedew
Eq 4l ¥ ¥, gF g Us @l o7l ' i @R & w9 A, faa wee
F W9 A AN B A W R E gE W e F w9 ¥ g9 ANl &
Y AT B e R, W I @) wE @) qgfya onfy & farg Sl |@fem
¥ ey wgen B M FREW BE [T 7€ &, @ gAMb
Y GIfERINTM &1 9@ Wse o1l fPT W W e 1997 § =R e
YARSH Y R IFF g 1998 F GAH FIE A N TR THNA R |, I
R § 9 & v SEF S AT o Rwoft &1 e 9@ o' fadae
@ oY T B @ 2 R g @ AR SR s @
ARvear § #1$ W gRada 787 o @ &1 20 aWe, 1947 ¥ qrar WY .
SR 9gd gt 43 9| ARuE T ad @ off ik WREE ww B daa
AT €N SN Y@ o1 99 a%h 9] W1ed SI. ARSIN 99 AW & Afea
HER RF 7 I yBl & 7 ga 27 9= wel 6 &F g@ 2, w9 uwi
Iga &, &9 AHgauT el fier a1 e &, gy e wke ) et o e @
f6 o0 o6 WER a7 ygen wEE wiou # wa @d W A v b
sH-cafafrdl fftee &Fft, swor faedw @9, ueenl AW w9 TE R
~aTh TR Y 99 o del o1 fF g AW qfn & v Wewm ¥ uS
Tes A wE 1 5 77 R g & T8 YUH Ioorgd [T ? IR 38l $rds A
‘Wifiee e off, IE9 FE1 o 5 7E sfErE &, wate faT & Rva sxE
fopar & wra A e amw It sfera, oSt & warm w1 @ &, 99% fag
goic ® oY wgur w8 €1 fha wie  fhad o | € sHe AR FiE
= ¢t @ <= 2| fesl & fav o ffaa 7 &) sufon § gz sam awa
g 5 g arEe 9. NS H} A I3 g@ S 9 oE1 o 6 26 Sad, 1950 @Y
3 39 T 0@ R, R g9 GRU $ed ¥, 89 09 H¥9 | 77 S
9T & gRI, ST & faQ, San @1 g | ofdd s9% |9 & N e i
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¥ 5 26 TF1ad, 1950 ® &9 R & faeTh A& wdw A | ga gl &
P! GAFd H IR & dfrm W Wi, e R oefe
IR-qeEd 2, SES §H R HN, Toriifoe IR-aRE B B9 @ T one
man, one vote and one vote, one value ®RIRAG & WM | AfF vF et A
TH g ©ifia 98 g 9 @ e 3 e And B wifa 9 S
foay Wy o gam T a A S ¢ aw o R R afm,
FHAE 99 §9 ARG # & ARy SR CWiRRY, sefe O @ e
IR & B & QA AT HRE B et FE ) TR e A a<t dEa @
9 dfu @ g ) S Y A @ o WRum w an afaeiy
AMER TP F O 91 I e AR, seete S #aﬁﬁﬁa‘a
P ARG o T8 T e T ¥ o B A € e @ w Ry &7
R ur P e A wagelia a6 2 w9 Fea € 5 13 e sgom
e ol & o ft Pofe & fag Saom R @ &1 9R Pl @t @ €, Afd
¢ T & Pl 78 & w ¢ w5 o wfy 7@ wefea 2, @
fufy &1 ameor MY 7 999 H_aigy TER ¥ IR @ W 9
TRY| & W A Arfiedt & fag o oy, =R e s=
e 3, o’ aoieh Ren @1 99 T e F sy oy, sl
sy, Red ol iR seadegs ot & o & 98 R srom a9
¥ gar wom 5 Rud ol 7 27 o9 FEi on v &7y ddrse #
FEl A T@ E? AT TR H, YN F FEl o @ 7 et AR F IR F f
o o o ¥ WRT A IEEm 93 W@ ¥ ARa B AoEEl F ol B
& 78 fird I 2| SRR B ITAT € @ T, TAYAD! B QIR B B
TRE FE ¥ SN A AR & I € 99 fag R geR Y araven TE
8, S forg o1 wrgur € €1 R WRuE awWen & fawa w gafa sern
2 if% U qw A e W § 48 A 91ed &1 39 39 ¥ andeae
Herl 2, 39 W ¥ gsarae bl ?, 59 AW ¥ wifvare e 2 3R gwd W
MY ERYH TR @ a1 wR @ &l 18-20 T rAeR ¥ 39 THR @ a
W @ &) g A 1% N e T ARG H dad W I A qoheE § 9
2| aftr-afs & s gus 8 8 ¢ g Ted € f dfuw & wilar o
w1 v A [ g | wieura ¥, srisde o o arawen € 98 e 21 § °0
FAYG IMTPOE F ;R JE W Pl gEd €1 10 \dUe!t MEGwE I
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9gd AW TR] A TEl fF o Wfefee SAfy F ar A, a9 ww F YfRow F
IR H, Y TR F YA & IR § §Y PB A1 @ PN HR W@ | A A
T Hew ¥ 5w # oy Aefoal @ ave v W 9@ € ol fafRkal &t
AT AT N I W gF § Wy §8 B IRE R W T AE A
g1 g8 ArRiear Iy agat o5, Faert | aETE

Syarey (s g gdf) - o m T PR | ey ok weaw #
qiferqm | )

s W T Pt (SR U9Y) ¢ g9AIE SUHHRGE "R, § amud
AT H HIAT I F& | Isgufey St & aAfrmeor w ddar ag ot 7 @
gaTE IR 49 R &, 9weT Wi R g # 3o aual Y ok 3 wew
&1 A AP PRAT AT § | SUTHIA FEIGY, YIS AT & a9 1951
¥ HS R & SoId W@ T §X Ul dadl € fF 59 w0 ) g7 s
F1 B9 40 Afererd wmT TS Y@ F A= a1 1 50 9§ fid W | y™ qui F
3 T & SR, Rt et e feml, dfFEt ik fest & off, 59 w
TARI BRI I P75 TER & AT A 3R 190 TSR]  ARAT | @F 7Y
AT 7§ 1999 sk 2000 & 3R &9 TS IO AW A T T | AR
EY 9ot @t @ wfoera Jer: 40 wierd & F69 @2 | Su9vTEde 981sd,
W 39 99 P g9 A A T P & 5 wR WRwm & S et 9, S
HfEm & gET § 9 rdn g 8, 999 el T 8 - [ifire, il
3R I T | SUEWRE HEISd, 39 U9 st A gOIN GRS $UU &Y
BT & gravE ft TR X & 1 e siaTaeT #A gl S S sie W)
o, SE ®E qo-gor uRady T o ¥ | 7E g1 wrew @ fifha fear gan
g gam | ene o Wflu wflen Y a @ o o &, 99 W AR
F & B 3R a7 afi"er g & AT 959 T TR BEPY §H 9 B ST
1 TRE A o1 € | F it [roftg it oft &1 g SemeRer < =Ear §
e 1 w9 oD € | 9% &8 I A 6 59 AR A 9 S oudr
e ¥ fh Y vETa-uged Fad 15 99 3 9 & 3 85 IR fi A wu
TN 8, TP PIE ISR T & | IF IARRV HH Fad gafen far f s
fy weifg Iefla et Rrer g7 &t g9 oran 2 5 wmae 9w off 59 uw | B
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ferar o o6 o9 <91 BT A womelt Bt 9Hlen e 29 @nfgu |

sft R sene (SR W) ¢ R wEl o &, s wien B¢
Tifeg | ...(aEus)...

sft v T BfA= ;98 A yonell @ 1 39 gur asl § o ure §
2, fadly ®u 9§ 45 ad 9% TR HOW & HF wmaa § @ iR o T R
a5 &l ugdl, W A9YT RYAT UEER Ieh AR HuTieh &, Suad) e &
fore a8 N S veER | L (va@er).. 9 1949 % Filegue el
19 985 B I8 N A I AT Al Siae} ANSHR 7 WA U AT H FeT Al
& "3 ey o wE, 39 SR & d8 B 9R & e afy ' dftue
H§ falt A worR & gRadd I EvEs B A 98 @vy el =iee "
Iqaureae 9EE, § qgd waw § dpn | § araah aren & &) qren R @
g W A 2 dRum wien @ ofrw wR ww Bl @ ok s
el gdl B T el @ b e SFe aridel @ wdlen eFR ok
T ST $5 SRt @ B 2 | g owe Al W, IR o urdt ek
L. WEFR W T8 JRY T 91 Y& & 5 80 amear ane e &1
IHE X R T | Yo SN 9191 UIRE PSSR B ASY o1, SHH T A
& fag o W amt angm, 97 e QRY & 9WE 7 T 6 e | A'iEy,
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DR. (MS.) P. SELVIE DAS (Nominated): Sir, my name is there in
the list.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): I called
your name. But you were not there.

DR. (MS.) P. SELVIE DAS: My name is there in the list.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI):  Your
name is very much there. But when I called your name, you were not there.

DR. (MS.) P. SELVIE DAS: Kindly give me an opportunity to
speak.

THE VICE-CHAIRMAN(SHRI SURESH PACHOURI): I have
called the Minister.

'SHORT DURATION DISCUSSION

Drought and famine conditions in various parts of country, particularly
in Gujarat and Rajasthan - Contd.
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